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Mr. Speaker: He has said it iii not 
possible to do that. 

Shr! Krishna Menon: I have ex-
plained the position. \:Perhaps it will 
help the House if I say that payments 
due to this firm have not been made. 
They have been withheld. When 
payments were due on certain items, 
we have said that it is subject to revi-
.Ion afterwardsJ 

Shrl Hem Barua: In view of the 
fact that this ammunition deal in· 
valves a loss of about Rs. 92 lakhs Rnd 
it has been hanging fire for about 8 
years, what steps have been taken by 
Government to see that departm.ntal 
action is taken in the interjm period 
against those officers involved in this 
deal? 

Shrl Krishna Menon: The Ministry 
cannot take action unless we know 
who are in the right and who are In 
the wrong. 

Mr. Speaker: Possibly if the hon. 
Member becomes the Minister, ne 
might be able to do so. But this MlIIJs-
try cannot do it. 

eShri A. K. Sen: May I only say 
this, that this will have to be a jucl!-
cial proceeding, because all the persons 
charged-I met the Deputy MiIllster 
and asked him why it was taking so 
much time-have cited witnesses, and 
they are cross-examining them? So 
It has to be done very judicially so 
that nO blame may attach later 
wrongly on any officer. I can ten you 
that he has been doing this, laying 
aside all other work, continuously. 
notwithstanding hi. bad health.J . 

Pandit D. N. Tiwari: We have no 
mind to blame the Deputy Minister. 
but we teel that this matter has been 
coIning up for the last ten years. 

An Hon. Member: 8 yea,... 

Pandlt D. N. Tiwari: This occurred 
in 1952. In the meantime. some omcen 
who are guilty might retire and Gov· 
ernment may not get a chance to 
punish them. What will happen then? 

Mr. Speaker: Hon. Members are 
only anxious that it should be expe-
dited. 

Shri Krishna Menon: Nobody could 
be more anxious than the Government 
in this matter. 

Shri Hem Barua: Why do they not 
hold a departmental inquiry into tli" 
conduct of the officers? 

Mr. Speaker: He says that the ae-
partmental inquiry should also have to 
be held in the same manner as the 
other inquiry. So there would be 
duplication. 

tShri Krishna Menon: f ptat i. not 
t ~ whole of the a t~:  L:rhere haw 
been departmenta'l inquiries. There 
have been two inquiries on this 
matter. A very reputable, high-level 
officer, the Scientific .~ iser  held one 
inquiry, and held one view. Another 
officer has exprl'ssed another view. 
That is why this Committee has been 
appointed. There are technical matters 
involved in this. 

Shri Hem Barua: To bridge the two 
views! 

Mr. Speaker: Next question. 

Boot Plant at Kanpnr 

+ J Shri .;am Krlshan Gnpla: 
• Shri D. C. Sharma: 
349. '1 Shrl S. M. Banerjee: 

l Shri Pangarkar: 

Will the Minister of Defence be 
pleased to refer to the reply given to 
Starred Question No. 86 on the 18th 
November, 1959 and state the further 
progress made towards the estabJ1Sh-
ment of a boot plant in Harness an' 
Saddlery Factory, Kanpur? 

The Depnt)' Minister of Oefenee 
(Shri Raghuramalah): Order for plaftt 
and machinery has been placed b;r the 
State Trading Corporation on Czecb,,-
slovakian suppliers. 

Necessary pre'liminary action has 
been initiated for the installation of 
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111111' Boot Plant at the Harness and 
Saddlery Factory, Kanpur. 

Shri Ram Krlshan Gupta: In reply 
to the previous question, the hon. Min-
ISter said that experts were now draw-
ing up a plan for production. May I 
know what is the approximate produc-
tion capacity of this plant? 

·ShrI Raghuramaiah: We propose at 
the moment to produce, after installa-
tion of the new machinery, about 1 
Iakh pairs per year. 

:Shri S. M. Banerjee: In reply to the 
the previous question, the hon. Minis-
lIer said that it was likely to be estab-
llshed during 1960. May I know whe-
ther it will be established in early 1960 
Or in the latter part of 1960? 

Shri Raghuramatah: The order has 
been p1aced, and I understand it takes 
ten months for the machinery to come. 
That is where tihe matter stands. 

Shrl Hartsh Chandra Mathur: May 
1 know whether Government have con-
eidere.:! this fact, that such sort of 
plan cuts across the Government's own 
policy of encouraging cottage and 
Rmall-scale industries? They must 
have considered this mattcr. This is an 
Item which has been su i~  by the 
cottage and small-scale industries to 
U.S.S.R. and other countries. How tar 
does this plan affect the cottage indus-
try .... 

Mr. Speaker: I am not going to 
allow a discussion regarding this 
matter during Question Hour. He has 
asked the question. That ill sumclent. 

Flhrl Krishna Menon: We have taken 
this matter into consideration. It may 

,have some effect in a prejudicial way 
no cottage industry, but side by siie 
with it, we have taken the require-
ment of the Defence forces, which must 
be prominent in our minds, into con-
sideration. 

Shrl Raghunath Singh: May 1 know 
born where the boots are being pur-
chased. uptill nowT 

Shrl Raghuramalah: We are pur-
chasing from the civil trad_varioIU 
small-scale manufacturers. 

Shrl Ramanathan Chettlar: What ia 
the cost of this plant? 

Shrf Ragharamalah: 
lakhs. 

About Rs. 3t 

Shri D. C, Surma: What is the 
approximate amount spent every year 
on the purchase of these boots for the 
Army from civil sources? 

Shri KrIshna Menon: We want no-
tice. 

Shrl Raghunath Singh: Are the 
plant., which were producing the boots 
stil1 lying idle? 

Shrl Raghuramatah: There has been 
some idle capacity in that factory and 
we propose to utilise it fully, and also 
have addit"1nal machinery. That is 
the scheme. 

Helicopter Purchase Programme 

+ r Shri S. M. Banerjee: 
Shrl Vidya Charan Shukla; 
Shri Dhakt Dar,hao: 
Shri D. C. Sharma: 
Shri Ramcshwar Tant'a: 

'350 •. ~ Shrimati lIa Palchoudhun: 
I Shrl Raghunath Singh: 
I Shrl Radha Raman: 
I Shri A. M. Tariq: l' Shrimati Mallda Ahmed: 

Shri Ajit Singh Sarhadi: 

Will the Minister of Defence be 
pleased to refer to the reply given to 
Starred Question No. 725 on the 9tn 
December, 1959 and state: 

(a) the progress made in Govern-
ment's consideration of the helicopter 
programme; 

(b) in how many cases of offers r~ 
ceived from the manufacturers dem<m-
strations were arranged; and 

(c) with what results? 




